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(d) No; for reasons Stated aig£iinst
(c).

(e) and (f). Yes, locomotives were 
also manufactured in Jamalpur work
shops of the ex-E. I. Railway at  ̂ an 

' average rate of about six locomotivei^
per year up to 1923.

Chittaranjan Locomotive Factory

♦966. Pandit M. B. Bhargava; (a) 
Will the Minister of Railways be 
pleased to state when was the first 
finished engine manufactured by the 
Chittaranjan Locomotive factory?

(b) What is the total number of loco
motives so far manufactured by this 
factory?

% )  What is the average require
ment of locomotives per year?

(d) What is the likely number to 
be manufactured every year.

The Minister of Railways and Trans
port (Shri L. B. Shastri): (a) The first 
completed locomotive was assembled in 
llovember, 1950.

(b) 29 Locomotives up to the end of 
May, 1952.

(c) On the average 190 locomotives 
per annum are required to replace old 
locomotives.

(d) The number actually turned out 
or expected to be turned, out until 
1955, when the factory is scheduled to 
reach its target of 120 locos per annum, 
are as under:—

Year Output.

3
16

1950
1951
1952 38
1953 52
1954 90
1955 120

actually turned out.

Scheduled Castes for IA .S.
*967. Shri P. N. Rajabhoj: (a) WiU

the Minister of Home AfTairs be pleased 
to state what instructions were given 
to the Special Recruitment Board, 
according to the Constitution, for the 
selection of Scheduled Castes candi
dates for the Indian Administrative 
Service?

(b) How taiany Scheduled Castes 
candidates were selected by the 
Special Recruitment Board for the 
Indian Administrative Service?

(c) Did tlie number of Scheduled 
Castes candidates selected by the

Board form 12i per cent, of the total 
vacancies?

(d) If not, what steps were taken 
by Government to increase their num
ber to 12i  per cent?

The Minister of Home Affairs and 
States (Dr. Katju): (a) Whereas the 
possession of a Second class degree was 
insisted on in all other cases, the Board 
was authorised to condone a deficiency 
in this educational standard in respect 
of Scheduled Caste applicants. 
Scheduled Caste applicants were called 
up for • interview without insisting on 
a strict standard of preliminary 
scrutiny which was applied to all 
other candidates. Out of those who 
were interviewed all Scheduled Caste 
candidates who obtained 155 marks or 
more were appointed to the Indian 
Administrative Service. Other candi
dates were declared ineligible for 
appointment to the Indian Administra
tive Service unless they obtained 180 
marks; and some even among these 
could .not be appointed for want of 
vacancies.

(b) Ten, of whom eight were 
appointed to the Indian Administrative 
Service and two to the Indian Police 
Service.

(c) No.
(d) Every practicable steps has been 

taken in as much as the standard of 
suitability was fixed for the Scheduled 
Castes at the minimum required for 
efficiency and every applicant who was 
up to standard has been appointed.

Travancore-Cochin High Court

*968. Shri A. M. Thomas: WiU the
Minister of States be pleased to state:

(a) whether there is fuU strength 
of judges in the Travancore-Cochia 
High Court;

(b) whether the pendency of cases 
in the said High Court is on the in
crease after the maximum number of 
judges has been fixed under Article 
216 of the Constitution; and

(c) if so, to what extent?

The Ministe<r of Home Affairs and 
States (Dr. Katju): (a) The maximum 
number of Judges (including the Chief 
Justice) fixed for the Travancore- 
Cochin High Court by the President 
under the proviso to Article 216 of the 
Constitution is eight. There is one 
vacancy at present in the High Court 
consequent on the retirement of the 
Chief Justice with effect from the 26th 
January, 1952, and the appointment iit 
his place of one of the Puisne Judges^
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Another Puisne Judge is on long leave 
©ending retirement

0)) There has been a great reduction 
in arrears of Appellate and Revisional 
criminal cases and civil miscellaneous 
appeals. On the other hand the num
ber of pending first appeals and second 
appeals has shown an increase.

(c) There has been an increase ot 
33 per cent, and 75 per cent, in the 
number of pending first appeals and 
second appeals.

Scheduled Castes and Tribes

♦969. Shri J. N. Hazarika: (a) Will 
the Minister of Home Affairs be
pleased to state the names of the 
States which have made rules in 
pursuance of the provisions of clause 
4 of Article 16 and Article 335 of the 
Constitution to reserve consistently 
with the maintenance of efficiency of 
administration, appointments and 
posts for the members of the Sphedul- 
-ed Castes and the Scheduled Tribes?

(b) What percentage, of the ap
pointments in each of the States has 
been kept reserved for each of the 
Scheduled Castes and the Scheduled 
Tribes?

The Minister of Home Affairs and 
States <Dr. Katjn): (a) and (b). A  
statement giving the requisite informa
tion is placed on the Table of the 
iouse. [See Appendix V, annexure 

No. 28.]

Soviet Books

♦970, Shri N. B. ChowdhiiTy: Will
Ihe Minister of Railwayg be pleased 
to state:

(a) whether Government have im
posed any restrictions on the sale of 
“Soviet Books by the Railway book
stalls; and

(b) if so, whether any such restrio- 
tion has been imposed on journals 
*nd books published in America?

The Minister of Railways and Trans
port (Shri L. B. Shastri): (a) Govern- 
*ment have issued instructions to Rail
way administrations to discourage the 
sale of such literature at the bookstalls 
of railway stations. It is frequently of 
a tendentious nature and it is not 
desirable that tV\e bookstaWs on Gov
ernment premises should be allowed tc 
"be used for ihe sale of this tyve ot 
tendentious books and pamphlets. 
Government have no desire to dis
courage the sale of books from any 
country which do not offend in the way 
indicited above.

<b) No.

Ahmedabad-Mehsana Railway L ine

♦971. Shri S. G. Parikh: (a) Will
the Miniver of Railways be pleased 
to state whether it is a fact that 
construction of double Railway Hm* 
between Ahmedabad aud l l̂ehsana is 
sanctioned?

(b) Are Government aware that 
there is urgent necessity of double 
line between Ahmedabad and Meh- 
sana?

(c) Are Government aware that 
there is great detention of several
trains both passengers and goods which 
is due to the congestion and heavy 
traffic on the lines?

(d) If the double line betw^n 
Ahmedabad and Mehsana' is sanc
tioned, when is the work likely to be 
taken up in hand?

The Minister of Railways and Trans
port (Shri L. B. Shastri): (a) No.

(b) There is need for increasing the 
line capacity of this section, and the 
Railway Administration concerned is 
examining the ways and means of 
doing so. The method of doubling the 
line is very expensive and is resorted 
to only when other methods fail to 
achieve the objective.

(c) It is not a fact that great de
tention is caused to both passenger 
and goods trains on the section.

(d) The question does not arise at 
this stage.

Sale of P lots in Manipur

•972. Shri L. J. Singh: WiU the
Minister of States be pleased to 
state whether it is a fact that the 
Superintendent of police and the 
Secretary of the Manipur Govern
ment have secured valuable plots 
worth Rs. 10,000 each, in the heart of 
Imphal Bazar only on pajrment of a 
nominal premium of Rs. 500 each?

The Minister of Home Affairs and 
States (Dr. Kaiju): The officers
mentioned by the hon. Member were 
not allotted residential sites in the ' 
beart of Impbal town but beyond the 
bazar area and were charged a price of 
Rs. 2,500 per acre which is higher than 
the rate at which contiguous land had 
been allotted before integration by the 
former Manipur administration. I 
might add that both these officers are 
refugees from East Pakistan and have 
lost their properties there.




